New Delhi this the 4 th day of February, 2000

Hon'ble Smt. Lakshmi Swaminathan, Member (J).
Hon’'ble Shri M.P. Singh, Member(A).

Mrs. Florance Lugun (Kundana),
Chief Reservation Supervisor,
Northern Railway,
Railway Station, :
Delhi, Ces Applicant.
By Advocate Shri B.S Mainee.
Versus

Union of India through
1 The General Manager,

Northern Railway,

Bardoa House,

New Delhi.
2. The Divisional Railway Manager,

Horthern Railway,

State Entry Road,

New Delhi. Cas Respondents.
By Advocate Shri R.P. Aggarwal

ORDER

Hon'ble Smt. lLakshmi Swaminathan, Member(JI).

The anplicant is aggrieved by the order passed by the
1

respondents dated 16 11.1998 promeoting certain other persons
to Group ‘B’ Service 1in the Commercial Department where her

2. The main contentionsof Shri B.S. Mainee, learned

exyamination held on 22.8,.1998 for promotion from Group 'C' to

Group B’ Service and she is the seniormost among Scheduled
fribes {(ST) candidates and No 3 in the seniority list
Admittedly, a selection was held hy the respondents 1in
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pursuance of their order dated 2.7.1998 for promotion to Group

'B’ posts of Assistant Commercial Manager (ACM) against T0%

¥
b

quota to form a panel for 27 posts,including reservation for 4

Scheduled Caste (SC) and 2 ST candidates.

3. The Tribunal by interim order dated 27.11.1998 had
directed that one post of ACM in ST category should be kept
vacant. By another order dated 1.9.1999, the respondents were
directed to Lkeep available the relevant records which have
been produced by the respondents. These records have also
been shown %to Shri B.S Mainee, learned counsel for the
applicant at the time of hearing

4 The result of the written examination held on
22.8.1998 was declared by letter dated 30.9.1998 and the

gseniority list, being also the seniormest among the ST
i ' i tter dated
The respondents through Railway Roard had issued letter

procedure for preomotion from Group ' to Gr

admittedly obtained. For
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high seniority position in the seniority list. The learned
counsel has also very vehemently submitted that the

respondents have not taken into account the lower standards

be applied to ST candidates 1il

perused the records and heard Shri R.P.
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Aggarwal, learned counsel for the respondents.

o
Ly
-
O
=]
s
j=
(]
-
]
Q
Q
"~
[l
n
-
o+
.
[¢/]
(]
p—
1]
[\Y
e |
(-?-
[
[
o
ot
[y

he applicant had
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in the written test by obtaining 90 mar

lon

ut had

(2

failed in the second halg pertaining to record of service-and

viva-voce -as she had obtained only 28 marks. The contention
of Shri B.8S. Mainee, learned counsel that the viva-voce marks

deliberately lowered so that the applicant does not

Group’'B’ Service. As the applicant has admittedly not

obtained qualifying mars for promotion, we do not find any

have adhered to the relevant rules and instructions in this
case, The contention of the learned counsel that the
respondents have not taken into account the lower standards

have also promoted several other ST candidates. It cannot,
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7. In the result, for the reasons given above, O.A.
fails and ig dismissed. No order as to costs.
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(M. P. _lngh)ﬂYlYLgv“ (Smt. Lakshmi Swaminathan)
Member(A) Memher (J)



